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SHRI M § GURUPADASWAMY
(Karnaiaka) : Sir, lel me say on this only.
MR. CHAIRMAN : 377 &% w32 |

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Mr. Chairman, Sir, I am
not against the spirit in which the special
mention 1s bemmg made. I am very much
concetned about the freedom of the press
as any other Member of this House We
will have to debate whether our fieedom
of the press includes fieedom not to puay

one's taxes, not to pay one’s ariears

The pownt 1 wunt o say is this. Yester-, Wwants to show

day I was also very agitated. I was in
Bombay When I read it in the “INDIAN
EXPRESS™” as well as in the “TIMES OF
INDIA”, 1 was very much agitated 1
went and saw what the special mention
15 that the Chair has permitted. The topic
under which 1t has been permitted is illegal
possession of the Indian Express Bulding
by the Goveinment. Now, 1 have here
today’s “HINDUSTAN TIMES”.

MR. CHAIRMAN : What is your point
of order exactly ?

SHRI LAL K ADVANI. What is yow
point of oider ?

s wwatd .
FAITT

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : My point of oider is this.
The report says that this has been an
action by the Government outside the law
contfiary to the Supreme Court decision.
That 1s yesterday's 1epoit on which my
hon. Member now... (Interruptions) All
that I want to submit .. ({nterruptions)

SHRI LAL K. ADVANI
point of order ?

99 @IEE 9F  HIET

: What is the

=it wala . w@T & a7 §F9 aifue
e g

SHRI MURLIDHAR CHANDRAKANT

BHANDARE : My pomt of oirder atises
under Rule 238 of our Rules of Procedure
and Conduct of Business. Ii 15 at page
117  But I will tell you how it amses
Unless I give the fact, one will not ap-
pieciate the applicability of that 1ule

SHRI LAL K. ADVANI : What is the
point of oider ?

[RAJYA SABHA]
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MR. CHAIRMAN Which sub-clause

are you referring to?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE It is on page 117. It
says “efer to any matter of fact on
which a judicial decision 1s peading’.
Therefore. this 1ule says that if the matter
1s sub judice, there will be no discussion
or reference to that matter in the House.
That is why 1 was pointing out. ({nres-
ruplions)

MR. CHAIRMAN . Just a nminuic He
that the matter 18 sub-
judice  (Untenuptions) You say it is snb-

qdice

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : I wil make good my sub-
MIssion Now, kindly seec the 1epost
which says :

“The Umon Government has filed a suit
in the Delln High Court for posses-
sion of the Indian Express Buillding on
Bahadut Shah Zafuir Marg heie n
tetms of its notice to the newspaper
cancelling and forfeiting its lease for
violation of some of its terms. The
suit was filed on 6th November and

will come up for hearing on 18th
Novembe:r ™
Then the entite swit is given. Ther it

says The High Couil will decide on the
Express contentions that without the issue
of notice to 1t, notices could not have been
given to the tenants. All this is mention-
ed.

Now, there is a suit for possession and
I have got the relevant number. It is suit
No. 2480 of 1987. Apart from suit fou
1ecovery of possession.. .

MR CHAIRMAN : Is the suit 1n Delh
High Court ?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE  Same Identical

MR. CHAIRMAN :
Delhi High Court ?

SHR1 MURLIDHAR CHANDRAKANT
BHANDARE ; Delhi High Comt I don’t
mind, let my hon. friends venfy. 1f it 1s
outside (Interruptions) According to me
1t is totally coveired. Theiefore, we should
not. We will be bieaking a salutary 1ule.

Same ? In the
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MR CHAIRMAN -
involved n the case ?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Two things One is pos-
«cssion.  The second is recovety of Rs 30
crores from the Indian Expiess for dama-
azs. misuses and profits

What 15 the point

SHRI LAL K. ADVANI . Sit. we have
heord all these things.

MR. CHAIRMAN : They arc talking
about the cancellation of the lease

SHRI MURLIDHAR CHANDRAKANT
BHANDARE . Yes. That s the point.
Therefore, you should verify whether it
is snb-judice or not

MR. CHAIRMAN : Please sit down. 1
h.d a talk with Mr. Advani. He says he
wents to 1efer to the freedom of the piess.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Correct. I also want o.
(Interruptions) He should not iefer to the
maotier.

SHRI LAL K. ADVANI : This is how
even the freedom in the House is being
suppressed.  (Inreiruptions) Sir, you have
pernmitted me.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE * I want a full debate on
that

SHRI LAL K. ADVANI : I am willing
for it. My request was for a full debete
today. You said you wil permit a debate
tomoniow or the day after. Today you
have a special mention. (Interruptions)
I wanted a debate. You will recall that
T was keen to have a debate so that this
point of view could also be brought.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : If Mr. Advami told you
that a matter is pending...

MR. CHAIRMAN : I had a talk with
Mr. Advami  You did not hear me fully.
Please hear me. When Mr. Advani told
me about this case, I said it is sub-judice.
He said : no, I am not ieferring to what
is sub-judice  He says he wants to refer
to the question of the freedom of the
press and how 1t gets affected. Tt is right?
Am T representing you correctly ?
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SHRI JASWANT SINGH (Rajasthan):
1 would like to submut to you, Sir, that the
|hon Member has referied to Rule 238
"and this is my point of order. He 1eferred
1o Rule 238 (1) on the question of discus-
sion of sub judice matters in Pailiament
May I, Sir, diaw your attention to page
910 “Procedure and Practice of Parliament”
by Kaul and Shakhder ? There is a near
endless explanation of what constitutes
sub judice. Tt is the absolute privilege of
l‘the Legislature and Membeis thereof to
y discuss and  deliberate upon all  matters
pettaining to the governance of the coun-
tiy and people. So when applying, there-
fore, the restriction regarding the iule of
sub judice care has to be taken (o see that
the primary right of fieedom of speech is
not unduly impaired and in this very con-
| text the Speaker earlier tuled, on this very
sibiect, that the jule or motion which 1e-
lates to a matter which 1s under adjudica-
tion of a court of law, for admission or
discussion 1n the House has to be inter-
preted strictly. While on the one hand
the Chair has to ensure that no discussion
m the House should prejudice the course
of justice, the Chair has also to see that
the House is not debarred from discussing
an urgent matter of public importance on
the ground that a similar, alike or linked
matter 1s before a court of law.

SHRT PAWAN KUMAR BANSAL :
Sir, he has not told us in what form the

matter should be discussed before the
House. That 1s important. ‘Interruptions)

St o : ey
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0T FATE B ¥
FA A TATE W A e I AT
"L T, 0H A TRT TR g7 &%

@ =7 fatesvy = 76 o (F@dg) ¢ca
EER-r 1 guaT (ST

This is a war on the TIndian Express
A war has been declared on the Indian
Express only because the Indian Express
is totally against corruption

(Interrup-
rions)

SHRI PAWAN KUMAR BANSAL:
They are using the building for commercial
| purposes. ({nterruptions)
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MR CHAIRMAN : Let me hear his

Sir, May I make a submussion? If you, point of order.

so desite T tell you that I have sent a
motion for discussion and we are ready
for discussing it today. Let me say be-
cause of its importance we aie also ready
to have a Committee of Parliament going
into the whole guestion. Let there be a
Commuttec of Parhament and let the Com-
mittee enquire nto it immediately.

SHRI JASWANT SINGH : Mr. Chair-
man, Su, here 15 a Commuittee of Presiding
Officers which having considered the scope
of the rule of sub judice recommended the
following gwidelines. Freedom of speech
is the first recommendation Freedom of
speech is the primary right whereas 1ule
of sub judice is a self-imposed restriction
So where need be the latter must give way
to the former. That is the first recom-
mendation. (2) Rule of sub judice has no
application whatsoever in privilege matters
(3)...

MR CHAIRMAN . What you say and
what is written there, may I sum wup 1n
one sentence ?

SHRI JASWANT SINGH : As long as
when applying the rule of sub judice, it
does not become a barner to this House
or to the other House discussing matters of
urgent public importance (Interruptions)

SHRI ARUN SINGH (Uttar Pradesh) :
Sir, I am on a point of order The posi-
tion is very specific. There 1s no bar n
this House under any rule on a discussion
of the freedom of the press or any special
mention on the freedom of the press. How-
cver, 1n this particular instance what the
hon. Member, Shni Advani is doing 1s,
he is raising the question of freedom of the
piess arising out of a case which is present-
ly before the Delhi High Court In this
context, the hon Member, Shri Jaswant
Singh has quoted from the “Procedure and
Piactice of Parhament”™ by Kaul and
Shakhder which does not apply because it
1s neither similar nor allied nor linked. Tt
is directly the same case In the circumst-
ances, Sii, the rule of sub judice must
apply under Rule 238

SHRI M. S. GURUPADASWAMY
Sir, I am on a point of order. On a point
of order, Sir. (Interruptions)

SHRI M S. GURUPADASWAMY
My pomnt of order 1s very simple They
take shelter under the plea that there is a
case pending befoie the High Court of
Delh:  Therefore, we cannot discuss this
matter here. My contention is that it is a
separate issue. Even after they filed the
case before the High Court, the Govern-
ment of India has issued an order, taking
over . (Interruptions) They violated
the rulee of law, the constitutional law.
(Interruptions) I said the Government of
India has issued a notice  (Interruptions)
I am repeating, the Goveinment of India
has 1ssued a notice to the Express Group
of Papeis. taking over the building and all
the eruipment there (/nteniuptions) After
they filed their case m the court of law on
6th November. (Interruptions) 1t has not
been deaded yet. (Interruption) In the
meantime, they have taken action In the
meantime, they have taken over the build-
ing and all the assets of the Indian
Express, violating the Constitution and the
law of the land Therefore, Sir, besides
the point raised by my friend, it violates
the freedom of speech, the constitutional
nght which is paramount, which cannot
be abndged by any court of law. Apart
from this, I say that the action of the
Government of India 1s motivated and
coes beyond law. (Inter uptions)

SHRI JASWANT SINGH - Si1, T would
like 10 submit in one sentence. I would
lhike to remind my hon colleague, Mr.
Arun Singh what the Presiding Officers
have themselves 1ecommended in the
application of the rule of sub judice. The
rule of sub judice has apphication only
during the period when the mater is under
the active consideration of the court of
law or court court marshal, which, in civil
suits means from the time issues are fiam-
ed till judgment is delivered Until in the
civil suit issues are not framed, it will not
be debarred from the aplication of sub
judice  This, Sii, is the recommendation
of a Committee of Piesiding Officers and
it 18 categorical and unlike the issue of
prvilege, which is not codified, the matter
has been under the active consideration
of both the Houses. In fact, a Commuttee
of Presiding Officers has ruled that from
the time 1 a civil suit issues are framed
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ull the time judgment js deliveied. the
Chair could: consider, not 1t must consider,
it could consider the application of the
rule of sub judice, but if the issues are
not framed in a civil suit, then the rule
of sub judice does not apply  Secondly,
so far as the prnimary aspect 15 concerned,
the piimary aspect will remain the right
of the two Houses of Parliament to discuss
matters of public mmportance, 1ule of sub
judice 1n that case shall not be a barrier.
(Interruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE Let me uy to explan.
(Intetiuptions)

MR. CHAIRMAN : Let me understand
what is the position

SHRI P. BABUL REDDY (Andhra
Pradesh) : It 1s for you to decide

MR CHAIRMAN : But I want to
know the facts.ﬂ;?zf TF @9 & IT X
feqme #X @ | (wauw) & F3
T A TAT AT A FRT ;g
¥ AIH BT FAed HH AH A@gr
T O B T G AT AT AT AN
T dr I8 o T [T W 5T 3
(REW) F 87 @ . . qE A FA
aTI

SHRI MURLIDHAR CHANDRAKANT

BHANDARE : Mr. Chairman, Sir,...
(Interruptions)

MR. CHAIRMAN * grecir oy agf &7
# A ITHT AN 9T & 6 AT T8
FT THAT

T, TAET MY (I 957
AT N oAl FAWE & ar 3w 9i v
(i)

s At F9 ogd @ wrEd) 9
& warsy f& 18 "v-9gfeq g
(FeuTT) 5 /T ATHA @ qAE g
(st

SHRI MURLIDHAR CHANDRAKANT

BHANDARE : As a citizen of this courn-
try .. (Interruptions)

MR. CHAIRMAN : You have said it is

[16 NOV 1987]
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First tell me whether issues have been

framed. (Interruptions)
SHRI MURLIDHAR CHANDRAKANT

BHANDARE : 1 do not think... (Inrer-
tuptions)
MR. CHAIRMAN : Have the issues

been framed ? Tell me yes or no. {(Inter-
ruptions)

SHRI LAL K. ADVANI : No And he
cannot say that He is a lawyer. He will
not spoil his own case (Interruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Since the suit was filed on
6th November, to everybody's knowledge,
the Court had been on strike most of the
time. (Interruptions) 1 do not think
issues can be framed so early

MR CHAIRMAN : They aie not fram-
ed?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Let me deal with this be-
cause Mr. Jaswant Singh has 1esponded
to ..(Interiuptions)

it syt yore grew (Feg)
|G maw qEr g, 9T 9w @b
.. (mEww) sy feod Peae
At (saererT)

MR. CHAIRMAN -
that.. (Interruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : I am coming to that.

SHRI PAWAN KUMAR BANSAL
Sir, before you give a ruling, kindly per-
mit me to .. (Interruptions)

MR. CHAIRMAN . We have got other
business to do. In view of that .({nter-
ruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : I will present to you the
plaint. (Interruptions)

In view of the fact

MR. CHAIRMAN : No plaint can take
away the right of this House. 1 assume.
U(Interruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Nobody has prevented g2
discussions  The 1ule of swb judice pio-
ceeds on the firm principle that nobody

sub indice My simnle auestion i thie

will inteifere with the course of justica
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MR. CHAIRMAN : That is nght. |
(Interiuptions) I
s SmEwl sWe dtew . ag STeEw
¥ gedmae #X | g 1. . . (FEum)

& TR TG & !

SHRI M S. GURUPADASWAMY
You should wait till the judgment is de-
livered by the Court. You want to in-
terfere in the meantime and take over You
should have waited. (Inteiruptions)

SHRI MURLIDHAR CHANDRAKANT

BHANDARE : The Court will release if
it is taken You are entirely wrong on
this issue. (Interruptions)

SHRI NIRMAL CHATTERIEE (West
Bengal) @ I want to say...

MR. CHAIRMAN : Please wait He is
speaking.

SHRI NIRMAL CHATTERJIEE - The
point that I am tying to mahke in this
House 1s concerned with the conduct of the
Government  What we ame enlering 1nto
is not the airguments which the Govern-

ment or ultimately the Couwt likes to
accept or not. The point of discussion
heie is. can we or can we not, for the

sake of the freedom of piess o1 any other
item, request the Government (o behave in
a mannel, even on going o the Couit ?
Is this or 1s this not the nght of the House?
We want to discuss the conduct of the
Government, even if a ceitain matter is
before the Couit. We might ask the Gov-
ernment to withdiaw  its case from the
Couit fo1 the sake of freedom of press or
any other important issue. The right of
the House is with you. It is the right of
the House which is absolute and it cannot
be, in any way, affected by discussions
whethe:r or not it is sub judice 1t 1s from
this point of view that you should give
your ruling (Iuterruptions)

. AR TSN ;. WG Tt
T, hvwmh?fﬂrﬁﬁ;ﬂ#—w
mmemmf
(srem)

[RAJYA SABHA]
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MR. CHAIRMAN
orde: Please sit down.
There is no point of order .
tioms) ..It is no pomt of oider,
sit down,

MO L. AT (STT GTR)
P S, B @EE 9% AT .
(=zerem)

. Thete is no point of
(Interruptions)
(Interup-~
Please

SHRI P. N. SUKUL (Uttar Piadesh) :
Sir, there is a point of order. .. (Interrup-

fions).. I am on a point of order.
i wta - W & oA
(zwerarrer)
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SHRT P N. SUKUL : Su, there is a
pont of oider...(Interruptions)... Sir,
our honourable friend, Mr. Advani, says
that he wants to raise a matter relating to
the freedom of the Piess...

SHRI LAL K ADVANI : Relating to
the “Indian Express” having an implica-
tions for the freedom of the Press. 1t is
relating to the “Indian Express” which
pas a direct bearing on the fiecedom of
the Press. .(Interiuptions).

SHR! P. N. SUKUL - Yes
by no stretch of imagination . (fnteriup-
rnons) . by no stretch of imgination free-
dem of the Press can include non-payment
of dues or non-payment of taxes...

But. Sir,

SHRI AL K ADVANI : Yes.

SHRI P N. KAUL: .or
Iike this or encroachment.
ttons) .. These matters do not
i1eedom of the Press .

anything
(Interiup-
constitute
{Interruptions).

SHRT NIRMAL CHATTERIEE : Sir,
what we have been saying is different, .
(fmrcrruptions) . . . Taxes should be pad. ..
(Intersuptions ) . . .Certainly,  Sir, taxes
should be paid and certainly. the illegalities
should be eliminated. The point is. ..
(nterruptions).. .whether or not the Gov-
ernment, while doing these things, should
fake nto account the question of the fiee-
dem of the Press.

SHRI LAL K ADVANI : Yes.

SHRI NiRMAL CHATTERIEE : Sir,
T am not in favour of many of the actions
which the “Indian Express” including 1ts
breaking of the strike...(Interruptions)
...But while saying this, 1 have to keep
my tight, T heep my right, to defend
the fieedom of the Press including that
of the ‘Indian Express” ..and [ have a
a nght...

SHRI LAL K ADVAN{ : Yes,

SHRI NIRMAL CHATTERIEE: .. (o
a<h the Geveinmeznt not to act in a manner
which affects the freedom of the Press even
if it is the “Indian Express” which is
totally opposed to the Government ..
(Interruptions). .

{16 NOV. 1987
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SHRI LAL K, ADVANI - Sue.

SHRI NIRMAL CHATTERIEE : So,
Sir, 1t 1© on this basis that the right to
freedom of the Press has to be looked
into. . . (Interruptions) . . and it is on this
basts that you have to give the ruling and
T am seeking your ruling on this point

SHRI P. BABUL REDDY : Sir, I thusk
the question of sub judice does not arise
here because we are not discussing  the
merits of the case and that is why rightly
you have asked the question whether the
issues have been framed. The point is
that a suit has been filed. . (Interiuptions)

. But we are not going to discuss the
merits of the swmt. But I can point out
that pending the disposal of the suit, if
the Supieme Court directs the Govern-
ment not to take over possession of the
building, vou will be wviolating the Sup-
1eme Court order and you are violating
the Supreme Cowt otder. .. (Inferruptions)

.. It is not sub judice then ?. . (Interrup-
tons). When I say that the Supremec
Court judgement is violated by the Gov-
ernment, 1 alo say that the Government
is acting w a way .. (Interruptions)...
which violates the freedom of the Press.
So, there is no quesuon of sub judice in
this.. . (/nterruptions). ’

SHRI JAGESH DESA[I (Maharash-
tta) . Sir, I am on a point of ouder. .,
(Interruptions) . . .

SHRI PAWAN KUMAR BANSAL
Sir, T am on o point of order  (Inferrup-
tions) .

MR, CHA' [ will hear  Mr,

Desai fitst. Yoo, s sagesh Desai.

SHRI JAGESH DESAI : Sir. I wonld
like this matter to be discussed with yvou
by Mr. Advani in yout Chamber.. ({n-
ter uptions) . ..

SHRI D B. CHANDRE GOWDA

(Kamataka) : It has already been done
.. .(Intcrruptions). . . Tt has already been
done,

SHRY JAGESH DESAI . Please listen
to me . (fnteruptions) Listen to me,
please.  ([nterruptions)...Sir, the point

which he wants to raise may be discussed
with you and if it is within the parameters
of a discussion that could be allowed,
then you can allow hum. You should call
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IShri Jagesh Desai]
him to your Chamber and he can discuss |
the points with you and if 1t is within the
parameters of a discussion which can be
allowed and if it can be raised according
to law, then you can allow him,

SHRI PAWAN KUMAR BANSAL:
Sir, I will take only one munute . (Inter-
ruptions)

SHRIMATI JAYANTHI NATARAJAN
(Tamd Nadu) : Sir, T am on a point of
order.. (Interruptions).

— -

MR. CHAIRMAN : I will heai her first. |
Yes, Mrs. Natarajan

SHRIMATI RENUKA CHOWDHURY
(Andhra Piadesh) : What is your point
of order1...(Interrupnions)

MR. CHAIRMAN . What is your point
of order ?

SHRIMATL JAYANTHI NATARA-
JAN : Sir_ 1t is regarding the question of
sub judice. (Imnserruptions). . Would you
all allow me to complete my pomnt of
order ?. (Interruptions) They are muz-
Zling the freedom to speak in the House
and they are talking of the freedom of the
Press.  (inrerrupnons) 1t 1s very obvious.
‘Who is talking now ? Sir, my submissionl
is this. Mr Jaswaot Singh read out a
particular recommendation of the Commut-
tee of Presiding Officers regarding  sud
judice, and arising out of that. S, you
asked the hon. Member, Mr. Bhandare,
whether the issues have been framed or
not. Even in that recommendation which
thas been read out by Mr. Jaswant Singh.
if you had listened. 1t is said that it 15

for the Chair to decide. But, Sir, after,
issues have been framed. in any case.
the matter is sub judice But before the
1sues have been framed, it is for thc,

Chair to consder. Sir, T would request
you to consider the fact that jt is com-
mon knowledge, all of us know, that the

moment case is filed the matter is suh
judice. (Intenuptions) 1 have not finish-
ed. 1 ntend to have my say and then

sit down. Therefore, everybody knows that
the matter in sub judice. The moment
the case is admitted and is taken up on
the file of a court, in my snbmission, Sir,
there can be no doubt that any discussion
nn anythmg that flows out of the discussion
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will definitcly obstruct the course of justice.
tFreedom of the Press does not mean free-
dom of doing business, does not mean
commitiing foreign exchange regulation
violations. and, Sir, it does not include
tenancy tights. (fnreriuprions) I is a
prinate tight between a landloid and a

tenant It ccitainly s not freedom of the
Press.  (lnteriuptions)

SHRI V. GOPALSAMY  (Tamul
Nadu) : Mr, Chairman, Sir, the freedom

of the Press is a corner-stone of demeo-
cracy. As Chairman you are here as the
custodian to protect this basic and funda-
mental 1ight in democracy, Sir, the issue
before us 1s that the Government tries to
destioy this basic, fundamental freedom
of the Press. That s the basic right
Therefore, Sir, we want to discuss thas
issue.  We want to discuss the dictatorial
attitude of the Government, fascist att-
tude of the Government to destroy the
freedom of the Press, thiowing to winds
the verdict of the Supieme Court Throw-
g to winds the verdict of the Supreme
Court, the Government wants to destioy
the freedom of the Press So the issue
befare us we want to discuss.

SHRI' M S GURUPADASWAMY :
On a point of order. (Juterruptions}

MR CHAIRMAN  There 1s no  point
of order when a pomnt of oider 15 going
on

SHRI PAWAN KUMAR BANSAL :
Mr Chairman. Sir, Mr. Jaswant Singh.
whyle teferiing to Kaul and Shakdher, re-
fenred to the ruling of the Hon'ble Spea-
ker In that connection 1 want to read
out one scntence. » part of the ruling of
the hon Speaker, which he conveniently
omiutted to tead. ‘This 1s the ruling of tre
hon. Speaker. It says :

“The test of sub judice. in my opinion.
should be that the matter sought to be
voised 10 the House 15 substantially iden-
tical with the one on which a court of
law has to adjudicate.”

Sir. it is not a case where a suit could
be dismissed in the preliminary hearing
Sir, 1f their grouwse were tfo be that the
Ortder of the Supreme Court, or for that
matter, of any court, has been violated,
the remedy is not to rajse the matter here
but to haul up the concerned people for
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contempt of court. Here the question only | gaya3 amr q—ﬁ-q i I9F a1 AITH ]

1s that the matter 1s before the court and
because of that the matter should not be
discussed here. Sir. we are second to
none m defendmg the freedom of the
Press But the question is of violation of
certain laws and unauthonisedly using  the
piemises, the encioached prenuses,  foi
commercial purposes.

SHRI M. S. GURUPADASWAMY
Sir, on a point of order L want to bring
one thing to the notice of the House. This
matter was referied to the Supreme Court
and the Supreme Court has passed an
Order. That Oider 1s specific. The Sun-
reme Court has said that if there are
dues from the Indian Express those dues
should be collected through civil suits.
Secondly, they have clearly said that the
lease of this building should not be ter-
minated at all [ there are dues from the
Express Group of papers, they shonld
collect these dues through a civil swt

MR. CHAIRMAN : Why are you mav-
ing away from the point that 1s involved ?
You have moved away. Mr Jaswant
Singh has done the same thing.

(Interruptions)

SHRI NIRMAL CHATTERIEE - It 1s
our right to discuss the conduct of the
Government Who can take that right
away ?

(Interruptions)

SHRI SURESH KALMADI (Maharash-
11a) : Whether the Government s acting
fegally or ilegally can be decided in a
court,

SHR1 LAKSHM| KANT THA (Bihar) :
May I submit two things ? The Indian Fx-
press is being published from many places.
(Interruption)

= wwnty . o 7z Tand P mE

FZT AL G FI AW ST

SHRI LAKSHMI KANT JHA : The
bullding in question was not being uszd
as a press, on account of the decision
of the management and 1its proprietors, at
the trme when Government took action.
Otherwise, the Indian Expmess is being
published thioughout India (Inter uptions)

SHRI LAL K. ADVANI : | can dis-

cuss that also.

MR CHAIRMAN . 1 think everything
will be easy if we peromi the man who s

speahing to speak.

SHRT LAL K ADVANI . T started it.
The moment I used the words “Tadian
Express”, immediately the enture crowd
stood up to shout me down

SHRI PAWAN KUMAR BANSAL :
You refeired to yesterday's incident when
you said “Indian Express” building was
taken aver,

s warala © oF TET ARTET FET §
a1 W g w1 gaee vitafzr s
T

SHRI PAWAN KUMAR BANSAL:
Sir, he used the word “Crowd”.

SHRI LAKSHMI KANT JHA : When
a pless has been stopped by its own
management from functioning as a  press,
then the matter involved is purely a land-
lord-tenant relationsmip and does not &risc
in the context of any discussion about the
freedom of the press If hon. Advani h
assured you that he was going 1o discuss
the question of the freedom of the press,
then he must also recogmse that if the
publication of Delhi edition has beer
stopped, 1t 1s out of s own volition and
decision and not because of the Govern-
ment action,

6 FATHIT T AT T Y WW{ SHRT JASWANT SINGH  Mr. Chaii-
3’ I O F AT 3’1"11'P dTr &9~ | man, Sir, my hon. colleague. Mr. Jha has

a’ -FY AT W st aifs 9 -1-¢;‘ just  spoken. (Interruptions) Sir, you
T T O m GUHFHT et W( WI 1 granted me permission to make a men-
{ tion on the cancellation of the lease of the

g:_ E'{T_{ T A & & fTﬂT %-’ zﬁ:g' Indian Express Building And that is not
ﬁT -Q'— :{gﬁ' e iE‘” Hq mﬂ W wub judice. The question as Mr Jha puts

THT T\ A9 W 6@ 99 W@ T, Bﬂtl' it 15 not a question of the freedom of the
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(Shri Jaswant Singh) @ T e F B AW @
press alone . (Interruptions) Su, here 15}&33:?3‘& i;,gr g, € g &1 =T £ T

the paper on which you grantud p:*.rmis—lm T P wTEs oy WIERAT ;:‘Wf—g;:r
sion. The permussion was granted to mei__o

to speak on the canceliation of the leasc‘m gr W g ¥ EIF:?T H qi
of the Indwn Express Bulding And when) TS ST B &g Tﬁ“ & , L ¥R
it comes to the cancellauon of the lease uf;mhﬂ' g dr 9T SHRT T il
the Indian Expiess Bwlding, my chaiming | gerg g, afey aEeed §ff &7 S
and distinguished colleague, Smt. Jayanu F 98 ST ﬁ[-‘-;,‘-q | BT TET &7

Natiajan 15 in eiror Sir Unterruptions) -
(T A WA B TR @A &
LU L Ll s F1 A | p—
uﬁwﬁhq_ | AR ST AT AR ‘
gifem, Fag@aedaEs a . | i e PmEr o wga, wad &
(e |ame w5 a7 @ P& o wwern we W@l
SHRI N. E. BALARAM : (Kerala) : Sir, |8 7€ ¥991Sg g a1 agi (Mt »wp to
what 1 h'l;'e 1 sub 1t 18 ﬂ.nt wedhav- nlo; the Chau lo decide whethes it 1 sub judice
d 0 e x o Cc .
allowed so fm the mover of this to >y or mot. Let me complete my say

whatever he wants (o say. After he starts | §47 Taey ’Q'= P gl g & T
specking, if you rud that he is speaking SN[ ®1 HEAA TR ST U 35 )

something which is not propei, you can'=y g W © R
P of Y ¥Yg  HTRGT el TR &, (€0
then think about it He has not started.l .

eorsif 3 o N
and when he simply mentioned the name | . T & aﬂ\’ G‘W-E‘F SEET . ’
of the ‘Indian Express’ everybody got up g U7 F?,Tfm B, T WU
ard sand thai i is sub judice.  First  he ! Peie g
should be allowed to speak, If i( is b |
judice, that can ba set right. So, I request : )
the han Chaivman to alliw the hon I\c}{em_i SHRI .A G KULKARNI (Mahalash:
ber tuo speak At that stage you can de- |ttay - Sir, we have a!reudy {o>t‘ one hour
ad: about it Now it is too early 1o my‘(hscussmg whe.lher it is sub ]udu-_c or not.
whether 1t {s wub judice o1 not. Sir. as my fiiend has already said, if you
want to allow @ debate on the freedom of
Y g0 sy weE - ﬁw, TFg- the press, it 15 welcome. You can starl

S a it tomorrow. . (Inferruprions) Just a mo-
IR H UG 109 H AT T s s

. . mienl.  You can say freedom of the press
FT TRan g, faen zw ST 1 in terms of the action against the “Tardian
T q;"f AT _&,.z fa Pt e FT Fxpress”. But if vou want to sllow. Sir,
3z fe@m &, &% Pramt & swasfg | | nleace allow the discussion tomoriow. We
° “have te discuss todny about Arought
“Subject to the piovisions  f  this About the admissibility of today’s Special
Constitution and to the rules and stand- Meniion, 1t is your discreation and you
mmg orders tegulating the procedure of; have allowed. Bul in view ol biinging in
Parliament, there shall be freedom of | of the legal aspects of it by the M :mbers,
speech in Parliament.” , you pleased reconsider and allow a dis:us-
1 sion on the subject as T suggested.
Ty o 'y g, gAE 238,
(1) s =& ™ g |

i
“A Member while speaking shall not |

refer to any matter of fact on which a PROF C. LAKSHMANNA (Andhi»
judicial decision is pending.” Pradesh) : Yes, Sir. and it involves three

issues  Number one i your wisdom
wr Py E* & P fagy g | You thought that thers may be a special
FreaTey 3% 7 3% weT 5 gonrr g°, fagey | Montion.

AR 0T HTT A F gfewy OFwgg! MR CHAIRMAN : You forget me.

\

MR. CHAIRMAN : I~ it a point of
order °
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PROF € LAKSHMANNA  Hc should
he allowed to complete.  But when once
a M_mber has stood up in the name of a
point of order. the whole thing has been
thwarted, That 1» number two  Thudly,
the 1ssue 15 that there had been o Sup-
rjeme Conrt decision and  the
Cowit Lis been spectfic

Supieme

MR CHAIRMAN * You nied noj

to
into it.

Mr. Gopalsamy has gone nto it

PROF, C 1 AKSHMANNA : Thisdly,
the whole question ©of stifling of the free-
dum of ihe press thiough ccitain  ordeis
wsued by the Government, is a pomnt to
be discussed. (Interiuptions)

SHRI F. M KHAN (Katnataka) : Mi.
Chwirman, Sir. the pomnt 1s very <lear, mn
the cyes of the public the Governmen! has
dacted wvindictively against the Indinn Ex-
press.  This fight has been gowng un fer
months and I must advise my friends on
the other sidc  (Interruptions).

SHRI PAWAN KUMAR BANSAL .

= wwle o oaTw @5 WTEE !
TR T
o &y PreRra AET R R
iFTET Y I AT @ B!
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L
¥y S § " e |
ZHT
gl ATy A g1 wETe I8N 9T
ITT AT
wE O T oar 50 uw 9 a8
SEE & | &Y aw 98 § f gER
LETTEE gEdhe A WeT ST g 9X
(T & TR AW g, TRGT A
|0 FW FATT | TE FT AT FH1E T
‘WFHETW#WESTW T/ 7
\F L e FEEHT AT AT T AT
TH IHY 9T I ar BT W ¥ u9
1 AT T gaAT g1 AET & B6Y &
\ﬁﬁfﬁmvﬁﬂmg’l 731 Mg 9g &
fop # @y mee qx fawr fen
I TgR U I Wew Tgt o ag
W E e A ag wwen @ &l
o FT gFar o7 9 "EET

‘lwgaﬁ%mﬁ anp g fw oA

Mr. Chairman, Sir, he can raise any point |§T9d f& ¥ oyeh fe@ms ®ge1 w3

of order, but he cannot speak like this .

I & 1 9 AT g hgAr g H Ag1

SHRI F. M KHAN . I have alip got HE

every right to speak.

SHRI PAWAN KUMAR BANESAL :
... The action is not taken vindictively,
It is not his job to . (Inrertuptions)

SHRT F. M KHAN : Let me express
myself T am not going to be cowed down
by your shouting. 1 can also shout 1
have seen these things much cailicr than
you,

SHRI PAWAN KUMAR BANS3AL :
I admat that. (Interruptions)

MR, CHAIRMAN
outside the House.

SHRI F. M. KHAN . [ want to advise
the ruling party members that muzzling
such things is only going to harm the frec-
dom of expression. As a mark of pio-
test—I hope commonsense will prevail
among the Members of the rulang party-—
I am walking out of the House.

(At this stage, the Hon Member left the
Chamber )

Both of you shout

SHRI SURESH KALMADI . Sir. Mr.
Khan has been the biggest muzzier of the
press in Bangalore.

a0 wr oag g fe oEr aE w7 g

FE | UF AW AR § AW AR
¥ouE JSWTI AT IEE AN 0

W | X ¥ O OTE 3 W 8T
YFETT & KW W HEG AT

s TAC 9y fw oA s ww
fezsr 4~ 7Y w1 P& @& &
IEET TR W @ § I T §
Y AR-NSE F | I W& T &
fe ag wwar s@eg & g7 99 |
mage § P @ ar @ Fawn TEE
T & gmd wEew o 989 geady
g1 3T BW HE WA W FLA ar
FEFTE A T T TAT 1 TG YU
IATEEIGE § | &7 HEFE  T9ET
garsfew fowew - | & Fovw I
TRY g T THY HERT AG FH1T 7
T gy g I Yy & Tw

1g feufa 2° @t Temaw o a=ial
HT FH TG 3, I FEE A6 W q
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[’sﬂ m] éI was awate that when this very matter
came up in the Supreme Court 24 years

i 1 AT Eal w3 90 T a7 g P& | back. the Supteme Court had passed an
qq FT 99 HH @A <1 e g WTwi | owder m favow of the press. Here, 1 am
m.. T 4CE 50 Tz & g zqeR | not going nto the merits or what stric-

Ford . s = N N tures were passed on that case It was

AT S > 'Rl i la very specific order and the judgement
f‘ﬁmﬁ' "”T@aﬁem RED qglsmd . “I would restrain the Union
AT &1 T g HX ¥ i 939 @0 U6 Government,  Minstry of Works and

fgear a7 w8 z@few ©° oY g@eR| Housing and the Land and Development
. - Oflicer o1 any other ofticer of the

ﬁﬂl’ﬁfﬂﬁ'ﬁ'l Gkl Emm-fl Ministry from taking any steps for teimi
o S £ § i g d " 1-

ae T seR P W@ (m) ' nation ot the lease held by Petitioner
e VELFI'FH! No 1, Express Newspapers Puivate Limi-

i ted for non-payment of conveision charges

T faan ior otherwise . 7 Now, Sir, I am
SHRI LAL K ADVANI - I am giate- entiely in agieement that—as Numalp
ful to you for permmtting me to raise|sad-—f Indian Express has violated any
this matter, though I recall that theiejlaw o1 1t has not made any payments.
have been 50 many cases—not one—in-| 1t should be prosecuted, 1t should be
cluding the famous case of Shii  A. R.|pumshed as any ordinaiy citizens and
Antulay whete though the matter was|there the question of freedom of the press
pefore the coult, this House wus not pie-|doe. not come wn at all If any news-
cluded—it was very much min the courL—-:'p;:rex violates any otder o1 any law, any
fiom discussing the issue on the ground | statute, 1t 1v lLiable to be pumshed and
of its bewng sub judice, as has Dbeen|should be pumshed. But in this paru-
nghtly pointed oul. where the charges 01[cular case may 1l pomnt out that one of
the issues have not been framed, that is,|thc bases on which this oider of 29th
there is no mound of being sub judice | September 1s based s that you are 1iun-
so far as this House is concerned, and | ning your piess it the basement which
even when they have been framed, this|is violation of all DDA 1egulations etc.
House has the discietion, with peimission | Now, I do not think there is any news-
of the Chan. to discuss such 1ssues | Paper i the capital which 1s not running
~its press n the basement 1 do not say
Sir, in this particulat case, [ am not‘mm if all papers wiolate. the Indian
1eferring to the case instituted before the | Express can also do so 1 do not say
High Couit, 1t should be decided on its:that  But at the same time. why is action
merits; I am not going into that at all;) not taken aguwnst other newspapers ? The
but I have beforte me ‘an order of 29th| National Herald, whose resumed publi-
Septemoer which 1s before this case was|caion was inaugurated by the Prime
instituted and this order ttself says : “You| Minister only two days back. is junning
me hereby 1nfoimed that in consequence | its press in the basement. No action 1s
of your twlue 1o 1emedy the aforesasdiiuhen against that newspaper  (Inter-
brcaches, the lessor has been pleased 10| ryprions) What 1 am trying to point out
determmne the lease. .” meaning, termi-| s that, in this particular casc, it is not
nation of the lease, “and ie-enter upon|wihout ieason that m  the cowse of
the premuses with effect from 29-9-19877 45 days, perhaps, ten  diffeient  piose-
that means. 29th September 1987. “and | cutions have been launched ugainst the
fiom thut datc. all your nghts und tile| Indian Express Why is it so * I, to-
i the leasehold  property o question| duv. as I said 1n the beginning. we, one

have cewsed. 7 This s the order.|member from each party incuding the
*The enure plot of fand forming the sub-) Cotgres Party, were to go and visit the
ject matter.. and all the buildings ofies of the various newspapets. we

standing thereon. including all MFUC‘UICS"would find that thete .1e¢ infuingements
erection and fittings, vest now in the|of law committed by everybody. I do
President of India and have become public { not. however, uphold them Every viola-
premises.” This 18 the order. 1 wasiton of the law should be penalised. What
1eally shocked to 1ead the order because I am objecling to is selective penalisation.
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selective prosecution When every news-
paper is doing the same thing, why only
the Indian Express » As I said, in the
last 45 days, there have been ten prose-
cutions, one afte; another and on top of
it comes this take-over of the building
I do not know whether even in the days
of FEmergency any newspaper building
was taken over Moreover, here, it has
been done when there is a restraint ordei
fron* the Supreme Court The argument
which has been advanced herc is that 1t
was the judgement of one judge I have
seen all the three judgements. All of
them have said that Government can
file a suit and recover what is due but
they cannot terminate the lease
have said ‘You aie hereby
tiom terminating the lease’.

can prosecutc the newspaper

restiained
Government

of
this
Indian

Sir, this 1s the sum and substance
the case. Therefore, I feel, while
specific case is a warning to the
Express, shocking beyond words, un-
paralleled in the  history of Indian
journalism, in general, it is a waining to
all the newspapeis that if they crusade
against corruption i the Government.
they wil be in trouble. That is how
Indian Express has come to trouble Sit,
1 would welcome a fullfledged debate on
this so that every person has an oppot-
tunity to speak on this I welcome a
debate. Let theie be a debate on this

MR. CHAIRMAN
swamy.

Mr  Guiupada-

SHRI MURLIDHAR CHANDRAKANT
BHANDARE Sn, 1 want to say a few
words on what has been said.

MR. CHAIRMAN No.
Special Mention

SHRI MURLIDHAR CHANDRAKANT
BHANDARE . You have permitted seve-
10l times

It is only a

MR. CHAIRMAN * Only two Mem-

b:1s have taken my permission
SHRI MURLIDHAR CHANDRAKANT
BHANDARE Sir, even on the last

occasion.

MR CHAIRMAN
liwit 1 the case of
(Interrupuons)

There is a time-
Special Mentions.
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SHRI NIRMAL CHATTERJEE : Sir,
what about me ?

MR. CHAIRMAN . No. So far as this
Special Mention is concerned, I have per-
mitted two more, Shri Gurupadaswamy
and Shii Saikia  Otherwise, there will
be no end to this.

SHRI NIRMAL CHATTERJEE : In
such cases, you do permit more Members

MR CHAIRMAN
only two Members

1 have permitted
(Inteiruptions)

SHRI VISHVIIT PRITHVIIT SINGH
(Muharashtra) : Sir, at least one Member
fiom our side ought to be allowed. (Inter-
rupnons) 1 want to  associale  myself
with it.

MR. CHAIRMAN I you want to
associate yourself with it, you just clap
your hands and sit down. Just calculate
how much this cone hour cost the Ex-
chequer, how much it cost the poor people
I would like you all to keep this
mind

in

SHRI MURLIDHAR CHANDRAKANT
BHANDARE Su. on a point of order.

MR CHAIRMAN - I have hemd your
point of orde:

SHRI MURLIDHAR CHANDRAKANT
BHANDARE I have the 1ight to raise
a pomnt of oudel

MR CHAIRMAN . You excuse me,
you are raistng a pomnt of order. It will
become a point of disorder

SHRI MURLIDHAR CHANDRAKANT
BHANDARE Sir. last time you heard
every one last Monday. you allowed
every one. What happened a week back,
lyou are not allowing today.

! MR CHAIRMAN
[ ordel

: What
can there be agamst
My Gurupadaswamy ? Is
pomnt of order ® I have called M1
Guiupadaswamy  What objection  have
ycu go 1o my calling Mi  Gurupada-
swamy ?  You only restiict voureelf 1o
that.

point of
my calling
there any

SHRI DIPEN GHOSH (West Bengal)
\Ms Gurupadaswamy has not even spoken.
' What is the point of order against calling
M. Gurupadaswamy ?
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SHRI M S GURUPADASWAMY
Whether 1 in oider or not—is that

the point ?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Theie 15 a point of oider.

am

MR CHAIRMAN - Mr Bhandale, you

are a well-known advocate 1 hope you
have understood what 1 have said. You
can 1aise a point of oider about my

caling Mr. Gurupadaswamy only, and
nothing else.  Otherwise it will be dis-
oider

SHRI MURLIDHAR CHANDRAKANT
BHANDARE . My point of ordet is that
the Special Mention 1s being discussed .
being

MR CHAIRMAN . It is not

discussed.

SHRI MURI TIDHAR CHANDRAKANT
BHANDARE All nght, it 13 being
mentioned 1 stand conected The Special
Mertion is being mentioned under the
caption “Cancellation of the Lease of
the Indian Express Bulding”.

MR. CHAIRMAN It 1s alieady a
fuit accompli  As an advocate. you know

1f.

SHRI MURLIDHAR CHANDRAKANT

BHANDARE 1 am just pointing out
that there is not one word about the
freedom of press here. The point of

order T am raising 1s that they we deli-
berately misleading the House. (Interrup-
tions) Sir, I am not being permitted to

complete.

st gty - oMy I s T ar Pee

e 7 FR AfSTm v aF g FA
ST a7 oy &IPSy No o strictures

against the advocates because advocates
have been there in our freedom struggle.
advocates have fought for it, advocates are
sitting here. an advocate is standing there,
so advocates are there everywhere.

SHRI DIPEN GHOSH And  some
advocates are indulging in pettifogging
(Interruptions)

SHRI VISHVIIT PRITHVUIT SINGH .

Su. in the host of advocates, please allow | (Interiuptions)... 1

me to be a ltigant.

[RAJYA SABHA]
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Any personal
Bhandare will not

MR. CHAIRMAN
aspersions against Mr
g0 on record.

SHRI M. S. GURUPADASWAMY
My Chairman, may I, to begin with,
thank you for your correct iuling. We
aiz all happy about your iuling
what 1s being mentioned here s
which concerns the coutt.

Sit,
not a mattet

=t wvater: a7 T AT F TH § AT
T =TTy

SHRI M S. GURUPADASWAMY :
But whal 1s being mentioned here s
whether the conduct of the Government,
the behaviour of the Government, the
action of the Goveinment in expropiiating
Express Group of papeis’ building, equip-
ment and all the assests (here 1s legal, 1s

preper ot not Sir, there are two or
thiee things which have to be borne in
nund One is, whatever the offences
committed by the Expiess Group of
papers  whether similar things have
been. (Interruptions)

MR. CHAIRMAN : It 1s between a

leader of the Opposition and a Member
on the i1uling paity benches

A T I A, & FE TTE
O I &9, IS1 & HU, dr
' F=ST AT )

SHRI M S. GURUPADASWAMY :
Sir, T want to formulate these questions
for the benefit of all of us—whether the
omissions and commissions and the vio-
lations committed by the Express Group
of Paper are not commutted by other
papers uand paper establishments located
in the same area. I understand, Sir—and
I think my colleague has already said
it—that  symular offences have been
committed by other groups of papers
Secondly, the Government of India al<o
1s a tenant of this building, apait from
other tenants So my question is, what
was the Government of India doing all
these years if there has been violation of
1ules and egulations under the law ?..
am only raising
questions here.
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MR CHAIRMAN Kindly be brief,

associate youiself.

SHRI M. S. GURUPADASWAMY :
I am only associating and I am raising
these questions while associating  myself
I will be vety brief. Because interrup-
lions are gowmng on ...

SHRI PAWAN
Sir, I am on a point of orde:
Special Mentions you don’t 1a1se  ques-
tions because no Minister 1s present to
answer those questions You only make
a mention of what you feel (Inter-
ruptions) . . ..

During

SHRI M S GURUPADASWAMY :
Sir, sub-letting 15 allowed 1n all the other
buildings, but an exception is taken in
the case of the Express Gioup of Papers.
Ncw, Sir, the leuse 15 o perpetunl lease
Tt is nol a lease for 50 or 100 ycars. The
lease given to the Express Group of
Papers is a perpetnal lease

MR. CHAIRMAN . Let us not go into
the merits of the case. These are ques-
tions that will be argued in the courts.

S GURUPADASWAMY :
I am not on the legal
(Interruptions) I am
only saymg this: 1If the notice that has
been 1ssued to the Express Group of
Papers is followed to its logical end, then

SHRI M
let them argue
point at all

there are various private buildings, resi-
dential houses, built on leasehold lands
in Delht which are in the similar situa-

tion. They have committed various types
of offences duning and after constiuction
and no notice has been given to them so
fai

MR CHAIRMAN
clude

SHRiI M

Now kindly con-

S GURUPADASWAMY

Thereicie, Sir. my simple suimise 1s, the
Go.errment of  India has  acted  very
vinaicuvely,  viciously  and  maliciously
agai~t the Express Group of Papers and
it acted n the manner 1t has acted
because the Exapress Group of Papers has
exposed  the  seendals of this Govern-
ment. ... (Interruptions) The

KUMAR BANSAL : |
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Gandhi Goveinment and that is why the

Gevernment became intolerant and 1t
hos tried to expel them fiom the pre-
mises

In the end, may I say....

MR CHAIRMAN Mr. Gurupada-
swamy, let us be brief. Let not the
pecple of Maharashtra. Karnataka and

the whole of India say that we have spent
so much time here when there is the
question of drought to be discussed So,
please, for God's sake and for the sake
of the people who are starving, be brief.

SHRI DIPEN GHOSH Sir, the dis-
cussion on drought has been earmarked
for 3 pm. So there is enough time
there

SHRI
Sir, 1 am not taking much tme of
House

M S GURUPADASWAMY -
the

May I, in the end, say that this
question requires a full debate for
which 4 notice has been given by me
already ” Secondly, 1 demand a Parlia-
mentary Commitiee (o go into the
whole question to find out what is
what about this matter

MR CHAIRMAN Mr. Saikia. ...
(Interruptions) . . ..

SHRI NIRMAIL CHATTERJEE Sir,
about the Special Mentions

MR CHAIRMAN I have not per-
mitted you

SHRI NIRMAL CHATTERJEE On

a ponl of oider, Sir. Just allow me one
minute

MR CHAIRMAN Let us not create
wrong Lraditions.

SHRI NIRMAI. CHATTERIEE Sit,

when we make Spectal Mentions 1n the

House, it s the-usual procedure that the
Government 0 s private move, com-
munrcates to the peison who mentions

it
MR CHAIRMAN . Let that be so

SHRI NIRMAL CHATTERIJEE : What

suggesting 1y that since this  has

(dep ot Papens was 1n the vanguard in| been, debated and so much time has becen

~r Pl

Datiu |

vinetad  and vonr wisdom ven have

in
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{Shin Numal Chatterjee]

i
mentioned how much it costs, how much

time has been utilised and according to
your view so much money has been
wasted. . . ‘
|
MR. CHAIRMAN I have not said
“wasted.” 1 have just reminded.
SHR1 NIRMAL CHATTERJEE We |
have consumed that time O. K  Since

so much of time has been consumed. ..

MR CHAIRMAN . Why aie you add-
ing to 1t ?

SHRI NIRMAL CHATTERJEE 1
request you to permut a full-fledged dis-

cussion on this issue That 15 shat ll
submit to you

MR CHAIRMAN
cuss m my chamber.

SHRI NAGEN SAIKIA (Assam) |
Mr. Chantman, thank you very much foi
allowing me 1o associate with the Mem-

+ That we will dis-

|
|

bers who have alteady spoken on  this
isste.

As some of the hon Members have
said, it is nol a mere case of landlord

and tenant. Rather, it is an effort to take
away the ficedom of the press and thereby
the Fundamental Rights guaranteed by
the Constitution to the people of India
Therefore, this soit of action by the
Government must be stopped, and the
Goveinment should not be allowed to
function arbitranldy 1n this way. Even a
child in this country knows that it 1s on
an issue of very much importance to the
nation that the Government is very much
peiturbed and angiy with the “Indian
Expiess”, and 1t 1s nothing but a stiaight
attack on truth and democracy.

Sir, the action of the Government is
condemnable, and 1t 1s against the assu-
rance of the lion Supreme Court in this

[RAJYA SABHA]

jegard also  Therefore, we uige upon
the Government not (o proceed 1n this |
way and not to try to cuib the Funda-!
mental Rights of the people and the fiee-|
dom of the press of the country. "

Thank you, Sir. |

SHRI V. GOPALSAMY (Tamil
Nadu) . I fully associate with Mr Advam,
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AN HON MEMBER : We disassociate.
(Interruptions)

SHRI DIPEN
ciate. Let him assouate.
make noise ?

GHOSH . You dsasso-
Why do you

SHRI N. E BALARAM : Mr
man, Sn, I am.

Chair-

SHRI MURLIDHAR CHANDRAKANT
BHANDARE . Are you giving me time ?
Mr. Chanman, Sir, you said that you
would allow me ?

MR CHAIRMAN
in Mahaiashtia.

Theic 15 diouzht

SHR1 MURLIDHAR CHANDRAKANT
BHANDARE That s at 3  O'dock

The discussion on diought has been listed
at 3 O’clock.

MR CHAIRMAN
ness before the House.

I know the bust-

SHRI MURLIDHAR CHANDRAKANT
BHANDARE . I heaid you a little ear-
fier. ..

MR CHAIRMAN You cannot raise
it when the whole thing is over, please,
please, please

SHRI MURLIDHAR CHANDRAKANT
BHANDARE  You said that you would
give me tme. If you are not giviey
tme, I will sit down

MR CHAIRMAN
sit down.

Yes, you have to

SHRI MURLIDHAR CHANDRAKANT
BHANDARE But you suid that you
would give me time

MR CHAIRMAN . 1 cannot make an
exception for vou ecveryume you get up.
(Interruptions)

SHRI N E BALARAM . Mr. Chair-
man, Sir. 1 thought the matter was over.
I am entuely on a different matter.

MR CHAIRMAN You forget this



